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Shri Khadilkar (Khed): If in the
course of debate a question is put......
(Interruption).

Mr. Speaker: This should stop here.

Shri Khadilkar: ....is the Minis-
ter to sit tight and say, “No, I cannot
answer this because Professor Ranga
has tabled a calling-attention notice?”

Mr. Speaker: There is no question
of Professor Ranga alone.

Shri Ranga: Fortunately, Professor
Ranga happens to be in the
Opposition whereas my hon. friend did
not have the moral courage to cross
the floor.

An hon. Member: He did it cnce,

16.07 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
—contd.

(ii) REPORTED ' PROMULGATION  OF
ORDERS CONFERRING POWERg ON DeLHI
POLICE TO SHOOT SIGHT PERSONS INDULG-
ING IN ARSON AND LOOTING.

Shri Ranga (Chittoor): Sir, I call the
attention of the Minister of Home
Affairs to the following matter of
urgent public importance and I request
that he may make a statement there-
on:—

Promulgation of orders confer-
ring powers on the Delhi Police
to shoot at sight any person indulg-
ing in arson and looting, thus
exciting the public through such
provocative steps and placing arbi-
trary powers in the hands of
police-men and creating a wrong
impression in India and abroad
about the capacity of the Govern-
ment to maintain law and order
in the country through its respon-
sible officers.

The Minister of Home Affairs (Shri
Y. B. Chavan): Mr. Speaker, Sir, no
orders have been promulgated con-
ferring on the Delhi Police any addi-
tional right to shoot at sight any per-
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son indulging in arson and looting.

Orders have, however, been issued by
the Delhi Administration to the police
to deal with any attempt at law-
breaking with the utmost firmness and
not to hesitate to open fire to stop
looting and arson when such firing is
justified by the circumstances.

st wy fawd (%)
meEr & fog v

Shri Ranga: First of all, it is not the
first time that such news appears in
the papers which comes to be con-
tradicted later on by the Home Minis-
ter. Earlier also, similar things had
happened. How is it, as I have stated
in this calling-attention notice itself,
that such an important news, dange-
rous news, provocative news, comes to
be published in the daily papers, not
only in the Indian Express but also in
the Hindustan Times and other news-
papers?

fraga

Shri Hanumanthaiya
City): Free Press.

(Bangalore

Shri Ranga: It could not have been
published without any inspiration. I
do not wish to say that this Deputy
Minister is responsible although last
time it was generally spoken cof that
he was responsible. I am not going
to make myself responsible for that,
but somebody or the other is respon-
sible for giving this provocative news
from the Home Ministry. With what
object they did it, we do not know.
But one object is what I have said.
It is likely to visit upon India and
India’s reputation all over the world
as well as here in the city and the
whole of India. So, I hope that the
Home Minister. ....

An hon. Member: What is the ques-
tion?

Shri Ranga: I suppose, I have some-
times got a right to give a homily.

Shri Hanumanthalya: You have.

Shri Ranga: I hope, the Home Min-
ister will take necessary steps at least
now to see that such news, such infor-
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mation, is not allowed to be given by
any of his officers, not even by the
Deputy Minister and not even by
himself lest the reputation of this
country should come to be damaged.

Now, when they knew that this
march and strike was going to take
place, did they take counsel with the
Delhi Administration and all those who
had helped them last time in quelling
that disturbance in order to take steps
to round up the anti-social people, the
non-political people in the city, who
had been known for some time
to the police, and some of whom must
have been rounded up by the police
themselves during the last disturbance,
whether they have done anything at
all in that direction? Why have they
taken into their head to arrest politi-
cal leaders and the leaders of the
students also and take them into cus-
tody and in that way, doing two
things, firstly to provoke the students
ag well as the public, the politically
conscious people in the country and
in the city and, secondly, to give un-
necessary prominence to such of them
as are keen on creating social and
political disturbance in this country
whereby they themselves causing so
much social and political unrest and
disturbance in the country?

Shri Y. B. Chavan: The hon. Mem-
ber has not simply asked a question.
He has certainly expressed some of
his views or some of his suggestions.
The first one appears to suggest as if
this information was given by some-
body from the Ministry. I do not ac-
cept that suggestion if that is what he
wanted to suggest.

Shri Ranga: It is here:

Shrli Y. B. Chavan: The news s
there. But he suggested that I do
not think anybody from the Home
Ministry has given it. I did make en-
quiries about it myself in the morning
when I saw this news. I wanted to be
certain about it. I did make an en-
quiry in the morning. I do not think
anybody feom the Home Ministry as
such hag given the news. Certainly, I
would have to find that out.
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About anti-social elements, the sug-
gestion that the hon. Member has
made as certainly been acted upon al-
ready by the police.
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Shri Ranga: I do not see their names
here; I see the names of politiclans
only.

Shri Y. B. Ch : If the newsp S
do not publish, what can I do? (In-
terruption) Many persons have been
rounded up. All this information we
can give. Normally, the newspapers
publish what is news for them. This
suggestion is certainly, for all 1he
times and in all the places, a very
golden rule for any Home Minister to
follow to take care of the anti-social
elements.

Shri Ranga: Why did you arrest the
poliitcal leaders? (Interruption).

Shri Y. B, Chavan: Only those who
come under this...  (Interruption)
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Shri P. Venkatasubbaiah (Adoni):
It is an insinuation against the Minis-
ter. It should be ruled out of order.

Shri Y. B. Chavan: The hon Mem-
ber, before putting his guestion, made
many insinuations and one of them
was that 1 want to become an iron
man of this country It is not at all
correct. I can assure my hon. friend
that T never entertaia such an ambi-
tion I want to be a servant of this
country in the same right as the hon.
Member wants.

ot wy foad : aga oo § |

Shri Y. B. Chavan: Government has
to see that law is enforced and those
who try to break it will have to face
the consequences.

the politcial leaders were arrested was
not answered. (Interruptions). In my
question, it was there. I made a
definite distinction betwecn anti-social
forces like goondas who take advant-
age of a demonstration like this and
the political leaders who are respon-
sible here to their own constituencies,
to Parliament and to themselves.

Mr. Speaker: The question was this:
while anti-social elements should have
been rounded up, why have the politi-
cal leaders been arrested? This was
what he said.

..Shri Y. B. Chavan: Political leaders
have been arrested because political
leaders were campaigning and propa-
gating breaking of the ban. (Inter-
Tuptions) Government cannot tolerate
open defiance of law like this. This
defiance of law, in the present circums-
tances in the country, would ultimately
lead to violent conditions. That is
why the arrests were made.
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Mr. Speaker: Order, order.

Shrimati Renu Chakravartty (Bar-
rackpore) : May I just point out to you
one thing? I am not asking a ques-
ticn.

Shri A. K. Gopalan (Kasergod): I
wanted some answer to another ques-
tion that I had put and you said that
you had asked the Home Minister.

Mr. Speaker: That is a different
thing. Let me finish this and then I
will take that up,

Shrimati Renu Chakravartty: I
wanted to submit this. Today just
now as Mr. Madhu Limaye and Mr.
Bagri were going out, -immediately
there was Police posted outside to
catch them. They stopped; they raid,

“do not arrest inside.” (Interrup-
tions). Now the position is that al-
ready two hon. members of {heir
Party have becn arrested. I do not

know against how many more among
the Opposition members. there are
warrants issued. It is impossible to
function like this. The two hon. mem-
bers have clearly stated that they
stand for a peaceful demonstration, In
spite of that, why should they issue
the warrants? I fail to understand
this. Is this 5 fascist State?

Mr. Speaker: Order, order.

I requested the Home Minister in
the morning to look into the grievances
that had been brought to my notice by
Some members of this House that they
had been harassed...(Interruptions).

Order, order. They have written to
me. (Interruptions).
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Shrimati Renu Chakravartty? They
should be allowed to stay here till the
Parliament is over.
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Shri Y. B. Chavan: The letters were
shown to me and I was told that I
would be given copies of those letters.
I would receive them in the course of
the day, I think, and I shall look into
those matters.

Shri A. K. Gopalan: The Home Min-
ister has said that he will look into it.
In that case, I must be allowed to
remain here at night, because tonight
also I do not know what will happen;
yesterday night, the police came, about
25 to 30 people, to my house and as
happened yesterday every day 1 would
not be able to sleep. So, I would re-
quest that until thc Home Minister
says something on this matter, I must
be allowed to remain here, Every day
I cannot be expected to spend sleepless
nights.

At two o'clock yesterday, that is, at
2 a.m., about 20 to 30 policemen came
and they looked l‘mo all my rooms. 1n
fact, I never tell a lle, and I told them
that there was nobedy; I said also that
there was no warrant......

Shri Tyagi (Dehra Dun): Why did
the hon. Member allow them?

Shrl A. K. Gopalan: In that case it
will be said that I had stopped them
and I had beaten them.

Whether I should have allowed them
or not is another question. Suppose
tonight also they come and then say
‘We want to search somebody or find
somebody here’. Yesterday, when they
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[Sh‘ri A. K. Gopalan]

came, there was no arrest warrant for
me; of course, some warrants were
there, but I do not know, for whom.
They came and said ‘Such and such
people are here, your address is there’,
It every day they come like this, then
what will happen to me? Even though
I am a Member of Parliament, if I can-
not sleep at night, then what is going
to happen? 1 have already written to
you on this matter; first I wanted to
write you and then say it here that if
the Home Minister does not promise
any protection, I shall stay here or
live here. I do not know what will
happen today. Tonight also they may
come and say that there are some
people in my house.

As a Member of Parliament, I want
to say that I have been detained for
so many months. That {is another
thing. After that, I brought up the
matter before this House. Then also,
there were policemen all round me,
and nobody was allowed to come.
After some agitation, they have now
moved from their earlier places; now
they are not in front, but they are in
some other places. Tonight also they
may come and say that some people
are there in my house and they may
want to search the house. If there is
an Intelligence officer with any intelli-
gence, then before saying that some-
body is there, he must have watched
him and seen that somebody is there.
But what is happening is that they
merely come and say ‘We want to
search some people, and they come to
the house in the night and start search-
ing all the rooms. There are women
also in the House. It is very difficult to
tolerate this kind of thing. I do not
know whether this is the punishment
for being a Member of Parliament that
any police officer or in fact, net one,
not two, but 25 to 30, police officers
should come and search all the rooms.
At two o‘clock in the night they came
and everybody was afraid. I told them
‘1 do not speak any lies; it anybody
is here, I would say that he is here’,
but they said ‘No’, and they wanted
to' search the whole house. Today, the
Home Minister says that he will look
into it. But what will happen tonight?
So, it is better that I shall remain here
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till the Home Minister says something
on this matter, or else I cannot go
outside. My hon. friend Shri Madhu
Limaye has said already that he can-
not go out at all, because there are
policemen outside to catch him. What
is this kind of thing? Being Members
of Parliament we could not sleep at
night at all and any police officer can
come and say that he wants to search
the house. And what is the result of
the search?.....

Shri Y. B. Chavan: May I invite the
hon. Member to come and stay with
me at night?

Shri A. K. Gopalan: I take it that he
is saying this as the Home Minister; in
that case I say that he is very arro-
gant to tell me like this. I am not a
beggar to go and stay wlgh him. That
is not the question before me.

Shri Hanumanthaiya: He should not
take it in that light.

Shri Y. B, Chavan: He should pave
a sense of humour.

Shri A. K. Gopalan: Is this charity?
I am not a beggar to go and stay with
him.

Shri Ranga: He does not realise it,
poor man.

Shri A. K, Gopalan: It half a dozen
police officers come to the house in the
pnight and disturb me then what is to.
be done? I have put the question to
the hon. Minister but he has not given
an answer to it; on the other hand, he
invites me to his house as if I am a
beggar; that question does not arise at
all.....

Shri Ranga: Is only the Home Minis-
ter's house safe? Is there no other
house safe in this country?

Shri A. K. Gopalan: He has been 30
arrogant as to invite me and stay with
him. I have been in this House for
the last fourteen years, ard I know
the way in which I have been treated.
When I say that just as it happened
yesterday, tonight also some police
officers may come and search mY
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house, he simply says ‘You may come
to my house and stay with me’, as if
I am a beggar. I am also elected like
him by the people to Parliament. They
elected me. I am a Member of Parlia-
ment here. I may not be the Home
Minister or Defence Minister, but like
him, I am also a Member of Parliament
who has been elected. What is the
meaning of saying, Come and stay with
me’? He should give instructions to
his police not to harass Members.
Instead of that, he says ‘Come and live
in my house.’

Mr. Speaker: That we will see,

Shri  Vasudevan Nair (Ambala-
puzha): He should withdraw those re-
marks.

Shri Hanumanthaiya: Why should Le
withdraw?

Shri Ranga: Only the Home Minis-
ter's home is free in this country; all
other homes are in danger. That is
what it means. What sort of foolish
people are they?

Shrimati Renuka Ray (Malda):
There should be a sense of proportion
and balance. The Home Minister was
not trying to offend Shri Gopalan; he
was only saying it in a humorous vein
(Interruption).

Shri A. K. Gopalan: You must under-
stand my agony. As a Member of
Parliament for these 15 years, 1 have
‘been in jail for 16 months. Before that
also T have been jailed.

1 have been put behind bars for 25
months, with policemen moving behind
me and in front of me. On top of
that at dead of night, my house is
being searched. You must understand
my agony, the way in which I am
treated,

KARTIKA 26, 1888 (SAKA)
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Shri 8. Kandappan (Tiruchengode):

This is most shocking. This should be
inquired into. (Interruptions)

Mr. Speaker: Why are others inter-
fering?
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Shrimati Renu Chakravartty: The
same thing has happened in the case
of Shri Yellamanda Reddy, another
Member of Parliament. They came at
dead of night, entered the house and
searched the premises and arrested
two people. The same thing happened
in his house.

~
_Shri Dinen Bhattacharya (Seram-
pore): I only want to put a specitic
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question to the Home Minister. May
I enquire from the Home Minister
whether at dead of night, without any
warrant, a specific warrant, any police
officer can enter the premises of any
person? Yesterday at dead of night,
at 2 O’clock, 25 or 26 police personnel
came into our house, where myself
and Dr. Saradish Roy, another MP,
are residing. We asked for the war-
rant from them. They said they were
searching for somebody. Somebody
means whom? In this way they stay-
ed there for some time, entered into
any room they liked. If this behaviour,
this sort of thing is done in respect
of Members of Parliament, what will
be the fate of the ordinary people. Is

it police raj or Congress raj? (Inter-
ruption).
Shri S. M. Banerjee (Kanpur): I

wrote you a letter, today that yester-
day night Shri Kishen Pattanayak, one
‘of the Members of this House, could
not go to No. 140, North Avenue, where
he is staying, because these police dogs
are almost chasing him. (Interrup-
tions).

8hri Dinen Bhattacharya: Yes, dogs.
Shri Sheo Narain: What is this?

Mr, Speaker: If he wants to say
something, it should be in sobre langu-
age.

Bhrl S. M. Banerjee: They do not
know perhaps that there are police
dogs.

Shri K: C. Sharma (Sardhana): They
are public servants, (Interruptions).

Mr. Speaker: He should use sobre
language. I will not allow these things.
Whatever there might be, certainly
they are our people.

Shri S. M. Banerjee: I have got
great regard for them, they are the
sons of our peasants. But there are
police dogs also, perhaps they do not
know that there are police dogs. You
do not know? There are police dogs
also which chase people, criminals.
(Interruption).
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Shri S. M. Banerjee: Three or four
students who came actually from
Orissa, I do not know in what connec-
tion, really wanted to have shelter
with Mr. Kishen Pattanayak. Generally
these people who come from Kanpur
or Orissa, anywhere, stay with us.
Now, the instructions are that all the
houses of Members of Parliament be-
longing to the cpposition should be
searched to see if some students hap-
pen to be there, with the result there
was a lock on his residence, it was not
open. He i{s somewhere, the poor fel-
low cannot go home because there is
a chast, combing going on. Those three
or four students have been rounded

up.

I really want to tell you that even
this afternoon when I went home to
take my meals, I could see there were
shadows after shadows chasing us. I
only request you.....

Shri Kamal Nayan Bajaj (Wardha):
It was your own shadow!

Shri S. M. Banerjee: You confine

yourself to go hatya.

Shri Kamal Nayan Bajaj: I am not
doing go hatya. T gdr A "E-
gt #Y gear F7AT w1 Af Fv FH I

8hri S. M. Banerjee: We are talking
of man slaughter,

I therefore, make this request to
you. Let the Home Minister make
investigations today, because all those
students who are coming have been
detained, everywhere, in Meerut Dis-
trict near about Delhi, and so on.
This should not be done like this.
Otherwise, I am sorry that if Govern-
ment goes on chasing Members of
Parliament, these are very dangerous’
symptoms, and symptoms previous to
madness. This Government should
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remain sane. Insanity is the last
thing for this House at least. Insanity
is a disqualification for this House, I
hope it will not prevail. (Interruptions)

Shri Tyagi: I am also very much
upset after listening to some of my
colleagues on the opposite side. If
there are any irregularities committed
by the police, surely it is for our fri-
end the Home Minister to take steps
to find out how that stands, what the
situation is and assure the House and
Members of Parliament. Nobody claims
to be above the law. After all, law
has to apply to every citizen of India.

Shri Madhu Limaye:
laws,

Not lawless

Shri Tyagi: So, we do not claim to
be above the law. But even then......

Shri Mohammed Koya (Kozhikode):
Does it mean searching the house at
2 O'clock in the night?

Shri Tyagi: . ... we belong to this
sovereign body. Our privileges are
guaranteed according to the Constitu-
ticn and the rules. I hope the Minis-
ter would be good enough to assure us
that nobody would ever be allowed
to just violate our rights and privileges
which are guaranteed.

May I for the information of my
friends quote an instance which hap-
pened on that day when the cow pro-
tection procession was there. A friend
of mine in the Upper House, Sardar
Joginder Singh, told me that \wo men
ran into his house. He thought that
they were afraid of being killed or
something and he allowed them to
c¢nme in. Immediately afterwards, the
police followed and the superintendent
of Police enquired if two men came
to his house. He said: yes: may be,
they are afraid. Then the police said
that they wanted to see those people.
He allowed them to see them but
he resented and objected to them. But
he allowed them but they went from
one room to another and then to the

" bath room and they were caught there
and they were found with petrol and
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gun powder and so they were arrest-
ed. May I just appeal to my friends
that if there are culprits like that
wanting protection, the police have no
other alternative. But the manner in
which the police have behaved, if it
is as my hon, friend has said it to be,
violates our feelings aiso. We feel
that such things should not be allow-
ed to occur. I hope our Home Minis-
ter will see to it that while law has
its own course, no excesses are com-
mitted in the name of law.

Shri Y. B. Chavan: There is no doubt
that the dignity of the M.Ps and their
person is certainly very important for
me and I am pained by what my hon.
friend Mr. Maurya said.

Shri Maurya: I do not tell a lie

Shri Y. B. Chavan: Even then, un-
less I go into all the facts. I wiil not
be able to say one way or ancther.
What happened to his wife, if it 1s
true, is certainly bad; it can happen
to my wife. I share his feelings.

T THE YT AAW :  9g AT
qgT Wi W g

Shri Y. B. Chavan: At the same time,
unless I go into the facts and into the
whole thing and see whether the
police had gone there for a lawful per-
formance of their duties to arrest some
one I cannot say anything now. I will
have to find that out. Unless I do that
I cannot say one way or the other and
it is difficult for me to give an opirion
on this matter.

Mr. Speaker: We take up Vigilance
Commission’s report.

Y R wT wGA : (ZTH) Teaw
#gved, s qW AL qAT, X FE

weaw wgnRa  IE R feer
...
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S PR 97 §G T HIN T W
# wdar Wy d51 § | QY TNy A
AR FY AT, q7 ALY gAr 1 & frad
THT &Y FAT 7

- Weu KAy & Ay WK A
g 1... (sAIA) .. FOTW §ES,
wa fafaeet § Wy sae 2 faar .

o) ged Wy wemT ;W A9
Tt & N FY qaran, AW AL AT,
& % T wer gAr | W wav o ]
ag it aY wregw g W )

oO| AEEE, 9 AT B AR
SO g ¥ Y wwor fEar 9 o
qgary ¥ W g 3wy IR fadaA
frar o Q¥ g% ¥ wwa & gF O
N qgaNT FTAT gy arfe qw A N
qu ¥ feafq & 2\ 2w & 9 Jqzy @F
§ R & 9F ygoifaan fear o A
o AR g AT ST g | O W
& qar A G g qeamt § o)
ae Ny F § AT gad w7 g
FHFa 1 A fRETT w3
@ & 1 T gT AN Y w97 W@,
T FIY G FY TR AT @ A EE
SHT GFINT AAT AT & ? T q GHe
QT R a9 % QY aviY gl ¥ wEgAr &
fag srdar w< § Awa dwe I«
ST R &Y §X FQ GAATY § | Fa oAl
o arT R &1 At #F wgAr g
g 5 o fregarfal ® o9 a=
1 q1fgy | q¥ Q¥ AETE AW Ry
IFIT AT 1 WMo qHo THo WK
SEY & @l B IHET ATAT § | IFHY
framfeat a= it wifgd |
2073 (Al) LSD—10.
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16.39 hrs,

MOTION RE: VIGILANCE COMMIS-
SION REPORT-—contd.

Mr. Speaker: I find that Mr. Bade
was on his legs so far as the Vigilance
Commission report is concerned. Ile
is not hers today. Any other hon.
Member?

oft fadwat e wew W,
g AN YYW qIFAT WENT Y qged
foR sy g maa
FAAT WA B FAT FI T 29 A
Wz F faarewr & fog Y araraor
darT fewr § ag @ ¥ ava &
SUTET ¥ AR GHTL F7 Afear W gy
gFAr & AmE S i @ awar §
wfer @@ oY SaERwr faed § w@i
IR %X g8 A nfiar g o &,
a1 ¢¥ fig fod sy §, formdy wreor
AT & E=IT R ATEAT JQA G E |
R FT ¢F agt g€ WA 7 A-
am ¥ o, sar F frpraa # g
w1 & fad w0\ 9T # qu =y faa
¥, [a¥ qq 479 wigwrd w7 w1 W
g fae a% S qwTH SqreT I’ {,
FATZT FAHAT F, SATET HEIET & FTH FT
& gad foad afar e §F waga
¥ N araraer &= gUr g SEE W
Q&Y IwiiE @ fr v 3w & s araTa
darT Q1 MT 7 Haw JAAT Y forwrad
X gh afes wfasrd awf H samr
wW q@, AR qEL ¥ ®1H FA
T FFET AT FNI |

16.41 hrs,

[SHR1 P. VENKATASUBBAIAH in the Chair]
gAR 2w # faed 154 17 Wt &,

Q|qsg o & T, gwad § OwTeY

faearegar & 1 1947 ¥ @Y TR ¥

& s fog s A InfT ) w7t

¥, frq® A T v 4, IET qhAO





